CENTRAL ADMINISTRATIVE TRIBUNAL
- PRINCIPAL BENCH
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HON. SMT. LAKSHMI SWAMIMATHAN, MEMPER i
HON. SHRI R.K. RHANJA, MEMBER at

NO.4ES/92 MITH
OA NO.4EBF92

NEW DELHI, THIS 315T DAY OF JANUARY, 1987

1. SHRI M.P. JAIN ‘Staff No.0E945"
s’o 1t. Sh. Shital Prasad Jain
r’o 208-A, J. Extension
Gali No.7, Lakshmi Magar
DELHI-92

2. SHRI V.K., Khugar sStaff Mo.0Ff288)°
‘s 1t. Shri Mohan Lal

‘o

C-63- Y4, Dilshad Garcden

DELHI-85

H U

3. SHRI KULWANT SINGH ‘Staff No.5782°
¢ S’c Shri G.R. Singh
r'’o R-G62 Rajouri Garden
NEW DELHT

HRI ASHWANI KUMAR AJMANI ’‘Staff MNo.5783°
‘o l1t. Shri Hans Raj

"o I/139 Kirti Nagar

MEYW DELHI-15

H N wm

5. SHRT SUNFFL KAMT GUPTA /Staff No.0£A89°
s’0 1t. Shri Ram Chand
r’o E-41 Preet Vihar
DELHI-92.

6. SHRI C.B. SHARMA ‘Staff No.5981° 3
s’o 1t. Shri Ram Prasad :
r’o 174545 Ram Nagar Extn.
Shahdara, DELHI-32

& 7. SHRT V.P. KATARIA ‘staff MNo. €029
s/’o lt. Shri Jai Diyal Kataria ’
r’oc 189 Sharda Niketan

Pitampura, DELHI

8. SHRI SURESH KUMARP KHINDRI /Staff No.7013"
s’0 Shri Rhagirath Ram Khindri
r’o 327-D, J&K Pocket
Dilshad Garden, NELHI-95 :

9. SHRI VIREMNDER KUMAR /Staff Nog.4fr74)>
s’o Shri Shri Ram
r’o ASC’/BA Janakpuri
NEW DELHI-S5B8

10. SHRI GURBACHAN LAL ‘staff No.7000"
s/o 1t. Satpal Sood
r‘o F-467 Vikaspuri
NEW DELHI-18
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11. SHRI M.K. SAFAYA
s‘o lt. Shri S.L. Safaya
T/o 273 Laxmi Bai Nagar
NEW DELHI

"Staff MNo.5867"

"By Advocate Shri N. Safaya®
0A_ND.4BE 02
1. SHRI M.L. MAHAJAN ‘Staff No.5277}
s’o 1lt. Shri Gauri Mal Mahajan
r’c K-B8B1 Sheikh Sarai, Phase II
NEW DELHI-17
2. SHRT ATMA RAM SHARMA /Staff No.5012)
s’o Shri Giri Lal
r’o EPT-30 Saroiini Magar
NEL DELHI-23
3. SHRT J.N.S. RAWA /Staff Mo.B914" -
s’o 1t. Shri H.S. BRauwa
r’o PD-42/PY RPS
Near MN.D. Market, Pitampura
NELHI-34
4 . SHRT H.L. AHEER /Staff No.D4025)
' s’o Shri Dulla Ram
r‘’o B-3’435 Pashchim Vihar
NEW DELHI-£3
5, SHRI MOHIMODER PAUL PURI ‘Staff Mo.5585"
s’o 1t. Shri Kashmiri Lal Puri
r’o A-4'73 Pashchim Vihar
NEW DELHI-€3
6. SHRI 8HIM SEN DHINGRA ‘Staff Non.S5885)
s’o Shri Kewal Ram Dhingra
r‘o AG-I/167-D Vikas Puri
NEYW DELHTI
By Advocate - Shri M. Safaya'
VERSILIS
1. Union of India, through
Secretary
Ministry of Communication
Sanchar Rhawan
NEUW DELHI
2. Telecom Commission
Through its Chairman
Sanchar Bhawan
NMEW DELHI
3. Director General
Telecommunication
Sanchar Rhawan
NEW DELHI . .RESPONDFNTS
"Ry Advocate - Naone
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SMT. LAKSHMI SWAMINATHAN, MEMRER /J°

The 1d. counsel for the applicant has submitted
that the facts and issues involved in these two D.A.s are
similar. Therefore, both these cases have heen taken up

for disposal by a common order.

25 The® applicants are aggrieved that the respondents
are not extending to them the benefit of the judgement
of this Tribunal in the case of DALJEET__KUMAR__(N.A.

Nﬂ.1599!1§§1) delivered on 7.6.1991. The learned counsel

subhmits that subsequently, following this judgement;‘ the
dadl™™

Trdhdnal in  0sA. No.2407’88 and connected cases,A_decided

a similar matter on 22.4.1992.

3a In the reply, the respondents have admitted that
the judgement of the Tribunal in ﬂ.ﬂ.1599/87 has been upheld
by the Hon. Supreme Court in SLP No.19716. They have also
stated that "the respondents already stand committed to
implement the decisions of Hon'ble Tribunal, Principal
Bench, MNew Delhi dated 22.4.92 in respect of the erntire
cadre of TES; . Geoup: "B, The work has been undertaken
to refix the seniority of TES, Group 'B' officers from |
1973 onwards in accordance with the decision of the

Tribunal." They have also stated that the Tribunal had

granted extension of time for implementation of the order

up to 21.4.1993 for completing the exercise.

4. The learned counsel for the applicant submits
that the respondents have yet not issued the order granting

the benefit of the judgement of the Tribunal, as mentioned
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in respect of other judgements/orders of +the Triburnal,

" contempt petitions are pending in various Benches of this
Tribunal. \\
5. In view of the above facts and circumstances

of the case, the O0.A. No.465/92 and O0.A. No.46K’92 are

disposed of with the following directions:-

"If the respondents have agiven the benefits of
the order quoted above to other individuals,
they shall give the same benefits to the
applicants in these 0.A.s also. If not, the
respondents shall pass an order in terms of their
commitments referred to above, in respect of

the applicants ==

; as given to the other persons
belonging to the cadre of TES Group 'R

expeditiously.

6. 0.A. No.465’92 and O0.A. No.4EBB’9) are disposed

of as above. Mo order as to costs.
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R.K. AHOOJA® "LAKSHMI SWAMINATHAN
MEMRER/ A MEMBER 7"

Tavi



